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Dentral Administrative Tribunal
Principal Bench

0.A. No.2366/2003

New Delhi this the Srd dav of Octobcr- 2Oo3

Hon'ble Shri Justice V.S. AEgarual,r Chairman
Hon'ble Shrl V-K- Maiotra. t{embcr (A)

Slrri Baleshwar Kumar Tvaqi
S/o Shri Saqar Sinqh Tvasi
Re:tired Asstt. Enqineer
Under D-R.M
North !,lest Railwav
Bikaner (Raiasthan)

-Aool icant
(Bv Advocate: Ms-Heenu Mainee" oroxv for

Shri B,S. Hainee)

Versus

Union of India: throuqh

t. The Secretarv
Ministrv of Railwavs
Rail Bhawan
New DeIhi.

2. The General t'lanaqer
Northern Railwav
New Delhi -

3. The Divisional Railwav Manaqer
North Western Railwav
(Previouslv Northern Railwav)
Bikaner -

-Resoondents
OROER (Oral)'

Hon'ble Shri V-K. l'laiotra. l'lcmbGr (A)

Apolicant has assailed Annexure- A-1 dated

2L-6-2OO2 wherebv penaltv of comoulsorv retirement has

been imposed upon the appllcant in disciolinarv

pr.oceedinqs. Aoplicant has also challenqed Annexure

A*1-A paSsed bV DiVisional Rai lway I'lanaqer in

pursuance of order dated 2L.6-2o,o|2 - (Annexure A-l^).

Learned counsel of the applicant oointed out that

applicant had made an appeal dated 2-A-2OO2 (Annexure

A-10) " which has not been disposed of bv the:

resoondents till now.
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2-Inourconsideredview"atthisstaqothis

OA can be disposed of without puttitnq the resoondents

on notice while their riqhts are not prerudiced in anv

manner, to dispose of applicant's appeal expeditiouslv

preferablv within a period of four months"

3 OA is disposed of accordin<Ilv. No costs'
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Member (A)
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